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13.42 brs,

EXPORT (QUALITY CONTROL AND
INSPECTION) AMENDMENT BILL*

MR. DEPUTY-SPEAKER : Now,
Shrimati Ram Duolari Sinha, on behalf of
the Minister,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : On behalf of Shri
vishwanath Pratap Singh, I beg fo move for
leave to introdece a Bill fo amend the

Export (Quality Control and Inspection)
Act, 1963,

MR. DEPUTY-SPEAKER : The guestion
is :
“That leave be granted to introduce a
Bilf to amend the Export (Quality
Contrél and Inspéotion) Aet, 1963.”

The motion was adopted.

SHRIMATI RAM DULARI SINHA : 1
imtroduce the Bill.

MR. DEPUTY-SPEAKER : The Houseé
now stands adjourned for Lanch, il
245 p.m.

13.43 brs.
The Lok Sabha adjowrnéd for Lunch till

fortyfive mimutes past Foarfeen of the
Clock.

The Lok Sabha Re-assembled after Lurch
ar Fifty Minutes Past Fourieen
of the Clock
[SHRI F.H. MOHS1IN in the Chair]

/ MATTERS UNDER RULE 377

MR, CHAIRMAN | We will now take
op matters under Rule 377

Shri Eduardo Faleiro. He is not there.
I think he is witnessing the éricket mateh.

Shri Ajoy Biswas.

(i) Need for taking measures for progress

and development of Tripura.

SHRI AJOY BISWAS (Tripara West) !
For a long period the people of Tripura
drew the attention of the Ceéntrdl Govern-
ment to a number of probfefs facéd by the
people of the State. They demanded thé
extension of railway line up to Agartdls,
For the development of a backward State
like Tripura, communication developnient
is the immediate need of the hour. The
State is deficit in foodgrains production.
The monthly allotment and regular supply
of 15 thousand tonnes of rice is inevitable.
The repeated floods in the State madeé the
condition of the people from bad to worse.
For flood relief and rehabilitation of fhé
people, the State Government demanded
grant of Rs. 19 crores and 65 lakhs but (hé
Centre’s response is still awaited. Tripura
is rich in its forest resources. Nothing has
so far been done to set upa paper mill.
For the betterment of SC/ST people in the
State the Autonomous District Council
set up by the State Government wanted the
tribal areas to be included in the Sixth
Schedule of the Constitution. To voice
their  protest against the Centre's
apathy to the 13-points demands; fhe Left
Front Government of Tripura gave a call
for Tripura Bundh on 9th December 1983,
Therefore, I urge upon the Central Govern-
ment to come forward with a helping hand
50 that the 80 per cent of the State popula-
tion who live below the poverty line can be

- uplifted.

(ii) Demand for payment of bonus to
Government employees of
Pondicherry

*SHRI P, SHANMUGAM (Pondicherry) :
In accordance with the Pondicherry Admi-
nistration (Conditions of Serviee of Emp-
loyees) Rules, 1966, the Employees of the
Government of Union Territory of Pondi-
cherry are governed by the same condition$
of service as the persons appointed to other

#published in Gazelte of India Entraordinary Part I, section 2, dated 12-12-1983,
#The original spéech was delivered in Tamil.
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corresponding Central Civil Services and
posts and shall enjoy all the benefits being
made applicable to the latter category of
employees of Central Government. During
the year 1970 it was decided to grant Centr-
al scales of pay and allowances including
Dearness Pay and other allowances, to the
employees of the Government of Pondicherry
with effect from 6th March, 1970, vide letter
No. F.9/1/70/UTR dated Bth September,
1970 of the Central Ministry of Home
Affairs. Presently Pondicherry is under the
rule making authority of the President of
India.

The Government of India has already im-
plemented the order about the payment of
bonus to the Central Government employe-
es. Unfortunately, this benefit, which should
have been automatically extended to the
employees of the Government of Pondi-
cherry, has not yet been extendel to them.
The Pondicherry Government employees’
legitimate expectations of getting Bonus
should be fulfilled by the Centre. The
Government of India’s bonus order should
be extended to the Union Territory of Pondi-
cherry which is under the President’s rule
now and the Government employees be en-
abled to get bonus.

(iii) Need to constitute a National
Council for Development of
Scientific Outlook in the Country

=it @to ¥ Fag () : awmafa wg-
za, sra 3w o s @ afas srvea
¢, g1 sifeman & faq go<aidl &1l &
&1t wAElT ¥ ANE SgE FITT TG
2135 UAFN AN F AR g m
gmfas waigfa 1 fawfaa od ansq s
3 qotea e <2 § 1 gR HE ghva-
fora ST &1 Agl fwar | dfnEEET @i
ams & qrad gafaal, safaasi oF
QU AEAATH FT AFaTET g1 IMF A
Faw FAUF) aAtaiEa wuviia amfEt &1 8
gt w9 siafavan, afpargeEy faard
qa qrEe sfeit gru wiew g w@r §,

a7 fufra s o 97 sorat & g T@
qrIg § | W Y Aw F Jr-FmarsEi &)
gueT %74 & fag avafq av & s @ @
aar wis-wrEl arfasre &1 garfaal &
areEry araTid aga % fag aven fear o
@ 1 fazsaar @t ag & fr os sffas
stafavaret safsq fafaa stafavandt aafsa
g oF sfafaa argzraad aafsa fofaa
arnErg AT sfya a7 2@r 8 ) 3 1 9gF
T W arEErfaE fawre & sg-aa @ iR
gaaY arifas vg aadfas afafafart @
3+t frearan & gwifaa & 1 2a &1 armife,
stia® of gicsfas saFes §@ & faw
amfas aafasar &1 fawa s grm

Az & mraArar sgraws 7 fagea
F& 1 5 2w & qmifas wiafa & agea
ua fawm & fag uw v afeazs a1 wzq
fear stro, faad saa & gaas a3 07
Al &1 guraw fear o, s gaw gfy
wreqr @ § | gW 9F giiaifaa oa
sragifes Afg & sz 9 ga faom &
gfqeea wara gy fear g

(iv) Non-implementing of the assurance
given by management of the Cement
Factory in Bilaspur (H.P.) regard-
ing employment of local
people therein

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The sanction of a cement
factory by the ACC at Barmana in Bilaspur
District of Himachal Pradesh had raised
hizh hopes among the local people regard-
ing employment in the factory and also by
the generation of other remunerative acti-
vities for gainful employment in the nature
of transportation work etc. The people oust-
ed from the site were expected to be reha-
bilitated properly before the factory went
into production. However, the local people
are bitterly disappointed as the manage-
ment has failed to honour and implement
the agreement and the assurances given to
them by the management the



